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Mr. Dharmendra dgarwal, Briefholder for
Mr. Virendra Lodha, counsel”for the applicant

The OA was dismis‘é_ed in defaLilt_

on 3-6=1996. when the applicant had prayed
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provided the applicantTga'-y a cost of RSs.

1000/-. Repeated opporiunities had been

given to the applicant to pay the cost

) but the cost has still not been paid. 2

7 On 30-7-1997, further two weeks® time

was qranted for depisit ing the cost.

‘ Today Mr. ‘Dharme.ndra'Agamval, Brieftholder
for Mr. Virendra Lodha has{-appeared arnd

. stated t'hat~the? cost hae still not been
‘ dépééiééd. 'In the circumstances, the
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